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. S e{ 1. Bansi Lal aGed abou t 55 ye" lOS son 0 f Bhc.o;rey lal , 

'y resident of Halviya lIaGar , Labour yolony, ;Clock 1:0. 
./ 

24/10 Aishbagh Lucknow. 

\ 

2. Govind Dutt Trivedi aged about 50 years son Of Lala 

Ram Trivedi, resident of Qr. No.6 -A Sleepe:: Ground 

Alambagh Lucknow. 

3. SaIdar Kaxem Singh aged about 55 years son of SaIdar. 

Hari Singh, resident of Aishbagh Old Labour Colony, 

Hlcok N0.53/6 Aishbagh Lucknow. 
'-- Iz.. 4. Ram 181 aged about 

57 years son of (~Q..tt. ,resident 

Versus 

1. Union of India throl.~gh General .lIanager Northern Railway 

Baroda House, NelV Delhi. 

2. Dep'uty Ohief iviechanical Engineer O'J) , Northnrn Railway 

Locomotive \'iorlcs, Oharbagh t 1ucknow. 

- - - 00 12. -P a tli§!.§.!.. 
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W.P. No. /84 

Bansi 181 and others Petitioners 

Versus 

Union of India & ors • Opp-Parties. 

I H D E X 

Sl.No. Description 

1. \~ri t Peti tion 1- '1 

2. Affidavi t 8- 9 

3. Annexure No.1 (Oopy of letter 

Lr 
d t. 2/12-?O from 10- l-o 
the G. M.(:e)NDlS 
to the D.C .H.E.(11)/ 
Amv ) 

4· " No.2 

5· " No.3 

~ 6. " No_4 

tt No.5 7. 

8. Vakalatnama 

:Uucknow,dated 

April' ,1984. 

(Uopy of letter 
ll-)1..-

dt.July/1964 ) 

(Copy of represen- t ~.~ 1 ~ 
tation dt. nil) 

\ t) - I 6 
( -do- ) 

(00PY of seniority) 
\ 1 . ,<6 

t5 ~ 

---_._----_._-

-'---~-----:::~~-----'Vl&=_ '"?z.=.....:>o.. 

( s ."le .Hisra) 
AdvoeFlte 

" 

"------

Uounsel for the Petitioners 

• 
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tvOl,i::iTITV.d01l OJ!1 IJ.,]IA. 

The abovenamed petitioners respectfully state 

as under :-

1. That initially the petitioners were appointed 

as Khalasis under the opposite-party no.2 in the 

year 1953 and the petitioner no.4 on 2.3.48· 

Thereafter they were promoted to the higher post of 

unsldlled and then Basic Trades Dlan in the year 

1950 and petitioner no.4 on 21-11-~5· 

That the petitioners worked as Basic Trades man 

(BTH) since 1956 and 21.11.1955 in the Hillwright 

shop of Northern Railway Locomotives Charbagh Lucknow 

under the opp·parties. Their tick~t numbers are 
t-?:; HI bO /L. 

MT 260, MT 75 and HT 369 and HT 74 respectively for 

more than 3 years. 

3. That on and from 1957 Northern Railway Oame into 

existenoe • Prior to it there 11188 East Indian 

Railway. Next higher post to that of Basio Trades 

M~n VJhich is now known as Senio:r skilled is skilled 

one. Fifty percent of 'facancies is given to depart­

mental promotees and fifty peroent is filled from 

the post of Trades Apprentioes. 
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The petitioners officers have ever been satisfied 

wi th them ( petitioners) working and their integrity 

was ever verified by them (officers). 

5· That in tems of omers contained in Railway Boam's 

letter No .:B(s )63 CPC/CI-, dated 9.6.64 circulated vide 

G.~1.'s letter tlo.S6/E/85-256 (Eiiw) the revised 

prooedure of treating the cadre of Basi.c Trades Man 

(Bn1) §s distinct from the cadre Of Skilled Artisans 

came into foxee w.e,f. June 1958 and in accoxdance 

\-1i th aforesaid Boaxd' s letter dated 9.6.64 cixeulated 

vide aforesaid G.l1. 's letter of even nunber dated 
it 

20-6-&-64 it was decided that the Basic ~~rades Han 
t1 ~ 

(Bm~ who have passed the re quisi te trade test for 

skilled categories on completition of 3 years service 

as Basic Trades Man, 'should be promoted to skilled 

grades from the d8te of their passing Tr9de Test for 

skilled artisans. It was further decided that they 

1N'i11 draw from the date of promotions -·;he pay to 

which they would have been entitled had they been 

promoted in skilled grade on becoming eligible for 

promotion under the Ex-East Indian Rail~ay procedure • 

The true copy of the aforesaid oxder which has been 

framed by the Rail way Boaxd and c ommunio 9ted by 

oJS(.2.52..-- General Manager has a statutory foxee and is marked 

\~ as Annexure No.1 to this writ petition. 

~ 
6. That in view of this it is claar that seni.ori ty of 

such Basic Trades Han (BTH) is to be detelminad from 

the date they are given profor.ma fixation of pay in 

the skilled grade as they would be eligible for 

promotion in this grade from that date. 
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7. That the petitioners nos. 1 to 3 app'3ared in the 

Trade Test which was held in the year 1961 and 

they were deolared successful in the said Trade _ 

Test when the result was declared in the year 1962." 

The petitioner no. 4 sat in the Trade Test of 1960 

and he Was declared successful in the year 1962 

when "the result was declared. 

8. That the petitioners then made several representa­

tions on vbich they were promoted from the rank of 
(( 

Basic Trades Man (BTN) Fitter to the :r:mnk of 

Skilled Fitter w.e.f. 24.6.64. Only profoxma fixation 

of pay was allowed from 17.1.62 and 1961 and not 

seniori ty. The seniority in the Fi tt.er group in the 

Millwright shop and arrears of pay was given from 

24.6.1964, the true copy of the orde:r is marked 

as Armexure 2 to this wri t peti tiolh 

9. That in accordance to the provisionEI of rule 

embodied as Annexure 1 the seniori ~jy in the Fitter 

group of Millwright shop should have been given 

from 17-1-62 from when their profO:rola fixation 

10. 

was allo wed. 

That accomingly the petitioners should have also 

beet:! given the arrears of salary etc. from 1961 

and 17.2.62 but the opp-parties did not do so. 

11. That the petitioners thereafter made several 

representations, the true copyrl of one of them is 

marked as Annexure No.3 and ~to this writ petition. 
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12. That in the month of February 1984 the opp-party 

no.2 circulated the list of seniority in which the 

petitioners have been assigned the seniority from 

the date they were declared qualified in Trade Test, 

the true copy of which is marked as Annexure No.5 

to this writ petition but they have nei ther been 

given the benefits of seniority nor the arl~ars 

of salary etc. for which they are legally entitled 

as they have not been considered for the higher post 

of Mistry Grade II and Highly Skilled Gr.II posts which 

" ) are given on the basis of seniori t~r. 
) 

i 

-~ 

13. That the opp-parties gave the benl3fi ts of Annexure 1 

to some staff but not to the petit:ioners. 

14. That many juniors of the peti tione:ra hr-ve been 

promoted on acoount of the error (}ommitted by the 

opp-parties in not complying wlt~ the rules embodied 
-t::... 

as Annexure No.1. 

15. .That the petitioners have logal and statutory right 

to be given the seniority and pay :>f skilled Artisf.tns 

w.e.f. 19.2.62 and 1961 but they h~ve not been given 

the frui ts of seniority end pay ete. 

16. That being aggrieved the petitioners prefer this 
Ir( 

writ petition4 on the following amongst other 

grounds. 
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GROUNDS: 

(A) Because the opp-parties committed an error of law 
I 

--.,. in not complying wi th the statutory rule embodied 

in Annexure 1. 

"-.) 

\ 
~-

(B) Because the opp-parties acted in claar contravention 

of the provisions of Art. 14 and 16 of the Consti­

tution of India in adopting a policy of Pi~~.and 

choos~ as far ~s the petitioners have not been 

given the benefit of rule embodied in Annexure 1 

whereas sarne others have been given'. 

(0 ) Because the opp-parties acted arbitrarily and 

illegally in not! complying the provision of rule 

elDlbodted in An nexure 1 in rBfBrJulOUIX.t.Qxthl!! respec t 

to the petitioners. 

(D) Because the opp-parties in colourable exeroise of 

the power depri~ed the petitioners of their legitimate 

right. 

WrlEREFORE tpe petitioners pray for the following 
I 

reliefs :-

(i) that a wri,t, order, direction or command in the 

nature of mandamus be issued directing the 

opp"'parties to give the fruitH of their 

seniority in accordance to klnexure 1 i.e. 

to assign the seniority first in the category of 

skilled Artisans from 17.1.62 and 1961 and thereat 

after in the grade of Skilled Gr.Il and then 
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to Histry Skilled Gr.l! and they be directed to give 

the promotions to the petittonerEi accordingly and 

further they be directed to giVEI all the arrears 

of salary increments etc. etc. \vhich ever has become 

accrued in their favour. 

(ii) Ji.ny other relief vbich the Hon' ble Court may just 

and proper in the circumstances of the case be 

also awaroed to the petitioners. 

(iii) Entire cost of the petition be a'fflrded to the 

peti tioners. 

Lucknow,dated; 

April C) , 1984. 

(S.K. Hisra) 

Ad"00cate 
Counsel for' tho Petitioners • 

. l 
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In the Hon'ble High Court of Judicature at Allahaba~ 

Lucknow Bench, Lucknow. 

1984 

AFFIDAZTl.v 
28 ")1 

HIGH C UR't 
AI.I.AHASAQ . 

H.:t? Ho. /84 

Bansi Lal and others 

Versus 

Union of India and another 

AFFIDAVIT 

Poti tioners 

Opp-Parties. 

I, Bansi Lal aged 55 years, son of' Bhooreylal, 

resident of Haliviya N§gar, Labour Color.y Block HO.24/10 

Aishbagh Lucknow, do hereby solemnly aff'inn and state 

as under :-

1. That the deponent is petition no.1 and pairokar of 

petitioners 2 to 4 and is fully conversant with the 

facts of the case. 

2. That the contents of writ petition paragraphs 1 to 15 

are true to my knowledge. 

Lucknow,dated 
II 

April q , 1984. 
k 

dc1?e~1/2 
Deponent. 

I, the abovenamed deponent do hereby 

verify that the contents of this affidavit 

pargraphs 1 and 2 are true "&0 my OWl'l knowledge. 

No p:lrt of it is false and nothing material 
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has been concealed; so help me (~d. 

I identify the deponent 
Who has signed before me. 

~.:-.~. -= .. 
~<(;-r0~ <L-. 

Advocate. 

'... .... ( . 

AQ,/f(~1 
. --Deponent. 

SOle~y a~fi:tmed bef~re mee, on q., ~ ( a.'1 
at "1-:..'1:;> a.m. /~. by ()Cf./0"Vl' p~ 
the deJ?onent ~o,":is identified by 
Shri ~ ~ \< " Ih,lV) ~A--e( " 
clerk to Shri . 
Advocfite, High C()urt ,Allahabad, 

I have satisfied myself by eJ:amining 

the deponent tnat he understands the 
contents of this affidavit v,hich has been 

read out and explained by me. 

/,". , , ' 

.Q tl/.25 /l-.. 

q( {,1 ~.~ / 
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In the Hon'ble High Court of Judicaj;ltte ail 

Lucknow"Bench, Lucknow. 

~ , /' 

1 ,'2 
Allahabad, 

W.P. No. /84 

Bansilal and others Petitioners 

Versus 

Union of India & others Opp-Parties. 

ANlI1EXURE NO.1 

Northern Railway. (f, 

Copy of the letter No.561E/85.256 (Eiiw) dated 2/12~70 

from the G.M.(P) NDLS to the Dy. D,y.C.E.(W)/AMV. 

Sub:Seniority of staff 

Ref: Your letter No. \tJMO/756 G/dated 7-10 -70 

lUy. Ed's in their letter No.E(S)63 CPC cl.5 

dated 9-6-64 copy circulated under this office endorsement 

no.56/H/S5.256(Eiiw) dated 20.6.64, had de(}ided that the 

BTMs vilo have passed the re quisi te trade 'test for skilled 

categories on completition of 3 years service as basic 

tradesman, should be p1'omoted to skilled grade. They 

will draw from the date of promotions the pay to which 

they YJOuld have been anti tIed had they been promoted 

skilled grade on becoming eligible for p~)motion under 

the Ex.E.I.lUy. procedUre • In view of thi:3 it is clear 

that seniority of such BTMs is to be deteDnined from 

the date they are given proforma fixation of pay in the 

skilled grade as they YJOuld be eligible for promotion 

in this grade from that date. 

TRUE COpy 

tX.f{6L'1JR 
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,) 
In the Hon Ible High Court of Judioature a't Allahabad, 

1ucknow Bench, Lucknow. 

W.i'. No. of 84 

Bansilal and others 

Union of India and others Opp -Parties. 

AHHEXURE No .,2 

Northern Railway Locomotive Works Charbagh Lucknow 

No.L/30E/HTS.I Dated: -7-1964 

In continuation of this office letter no.6E/64 

dated 24.6.64 the pay of the follovting of HTS shop 

of these works is fixed in A/S R5.110-180 as shown against 

each of them. Arrear is pay§ble from 24.6.64. 

l~ame T.No. Desig. Date on Pay Counted Re-
which Rate towards' marks 
Qualified incre-
as Sk. ments 
Artisan 
i.e. 
promoted 
as Sk. 
Artisan. 

2 3 4 5 6 7 8 9 

'\f'I ~o"'.-~ bo \-~ \b·'l.·(:,1 \'01- ,~~ b\.. 
\\~I '{(-"l.-~"l.- ~"t-, 

1 II Ram Lal 74 Fitter 16.2.61 '14>/- \~- ~ -b~ 11 0 .~lq1'"'6 ;2.61 t'7- )..-61 

11 3/ ,. 1 7 • 2 .62 1 day 

116/,· 17.2.63 NIL 

119/'· 22. 2.64 5 days 

2. GovtndDutt 73 tt 17.1.62 110/'· 17.1.62 

" 11 3/- 1 7 • 1 .63 Nil 
116/- 17.1.64 
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1 2 3 4 5 6 7 8 9 

3. Mata Pd. HTS/78 Fitter 

'\ 

17.1.62110/'· 17.1.62 

17.1.63 Nil 

17.1.64 

tI 17.1.62 110 17.1.62 
4. Bansi 181 

113 29.1.63 12 days 

116 10.1.64 11t tI 

20.1.62 110 

11 ;; 
5. Karam Singh 269 

It 

116 

Forwarded to ... OTK, Time Booth clerk (HTS) ]IO/M'TS 

HC/PB & Tile Sheet 

TRUE COpy 

. , 
\ 

\JAAO/ R & l'F 

for information and necessary action. 

~ / 2-'i ( ).5 z, 

'~ 
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In the Hon'ble High Court of Judioatur~ 

fJ\~ ~ 
at Allahabad, 

Lucknov.T Bench, Lucknow. 

Bansilal and others 

Vel's us 

Union of India and another 

To 

ANHEXUHE No.3 

The Genel:'2.1~/lanager 
Staff ComnlGint Sec tion 
N • lay •. Barod a Ho use, 
New Delhi. 

Sub: Seniority of staff 

H.1'. i~o. 

:?eti ti oners 

Opp-?arties. 

Heference : Gl'1(P) letter 11o.561E/85.256 (Eii\·n 

dated 2.12.1970 to Dy.U.H.E.(vi) AHU 

Respec ted Sir, 

/84 

In reference to GH(P~ letterHo. cited 

above to Dy. C~1E/C& l,oJ AHU under referenoe to Rly. Boa111 

lett·er No.E(S)63 Gl'C OJ..5, d.r-:ted 9.6.64 vIe would like to 

inform you as under that :-

(a) In ray. Board letter No. quot l3d above, where it is 

clearly mentioned that the staff wh~ has passed the trade 

:tkai test of B.1')1. will be given the proforma fiXation 

from the dete on which they have passed the trade test 

of skilled and their seniority 1vill be tre8ted from 

their pass ing the trade test of skilled. 

(b) Instspd of given the seniori iiy from thot date vIe 

have been given the seniority from the date by vmich we 

have promoted as skilled. 
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(c) 
~/ 

It is surprise to say that as per JUy. Board t s 

letter, our pay is charged as per instruction given in the 

Boam t s letter and also the profonna fi:li:ation was given 

from the date on which we have passed the trade test of 

skilled i.e. 17.2.62. 

(d) Due to wbich the junior most are promoted as grade II 

the in G.l. 

(e) We the undersigned staff of B.T.M. are neglected by the 

Seniority, which should be given to us as per Ely. Board 

and G.l1.(P) letter reterred above. 

It iS t therefore, requested by your lordship that 

kindly look into the matter and a fresh order should be 

given to Dy. C.H .E./W ... CB Loco in reference to Ely. Boam 

& G.H.P. letter of dated 9.6.1964 & 20.6.74 for symPathe- ~ 
tically decision of our seniority.So that we may be given tha~ 
benefit of Gr.II & Gr.l which our juniors colleague are 

getting at present. 

Thanking you, 

1. Govind Dutt Trivedi MT/73 
2. r~.Ibrahim MT/32 

~. Jeet Bahadur HT 

4. Hohd.Amir Ali HT/68 

5. Bensilel l1T 260 
6. Bamlal MT 74 
7. Barati Lel l1T 59 
8. l10hanlal HT 60 

9. Ram Autar MT 313 
10. Karam Singh MT 369 
11. Kurban Mohd. HT 385 

Yours faithfully, 

Copy to: 1.C.W.E. N.~y. M.D.L .S. 

TRUE COpy 

2. Additional C.H.E./vI!Loco th~)ugh CB 

3. Dy. C.M.E./Loco Shop C.B. for info:r.mation and 
necessary action at your earliest. 

'ib q7~C"qt! • 
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In the Hon 'ble High Court of Judicature at Allahabad t 

Lucknow Bench, Lucknow. 

W.P. No. /84 

Bansilal and others :f'eti tioners 

Versus 

Union of India & others Opp-Parties. 

The 

ANNEXURE NO.5 

Northern Railway Locomotive WOrkE:1 

Charbagh Lucknow. 

Revised seniority list of Basic Tradesmen t s of 

Millwright Sec. Locoshop/CB/1KO letter Uo.307E dated 

28.7.1983. 

Name ~ Desig. T.No. Previous Seni- PreHent Seniority 
seniori ty ority position position 
assigned to be aftor after 
in Sk. revised rev:Lsed promotion 
grade. in sen:~ori ty in next 

skilled grade. 

2 3 4 5 6 7 8 

Remark 
s 

1. Sh.Jeet Bahadur Fitter 24.6.64 17.1.62 
in HSK.Gr.I. HTS-12 

Above Shri Topan 
HT-24 and below 
Shri Ha ta Pd • 
l1T-71. 

2. Mohd. Ib rahim u -32 24.6.64 17.1.62 

3. Baratilal 

I' " { ~l2-51-

i; 

Above Topan 
HTS-24 and belo\v 
'Shri Jeet Bahadur 
HT-12 

Above Topan 
HT-24 and Below 
Shri Ibrahim 
14T-32. 
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App~ica.tion £o:r Inspection 1\:"' b 
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To, Y? 
The Deputy Registrar, 
High Court of Judicature at Al\ahab~d, 

( Lucknow Bench) Lucknow. .. 
Please allow inspection of the papers passed below. The application is 

urgent/ ordinary. The applicant is not a party to the case. . --,-----
Whether I Full particulars 

Full Des- case pend- papers of which 
cription mg or Inspection IS 

of the case decided required 

.. 
&-
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J - .\ 

( 

I~ :f:) 
V\ ,'b-
:::> 4 

,I", ~ ~ 
~ k.. 

t" 

Inspection commnuced at 

·Inspection concluded at 

Inspection fee paid by the applicant 

Additional fee if any / ~ 

~-l.~ 
fLo- e 

~. 

Name of 
person who 
will inspect 

record 
--

..{J ~ J 

~ C-:I 
0 

~ -(XI 

(j 
';) 

tfo ~ 

v 
\I 

, 

...... ~ 
~ 
~ cfi 

~ 

cl Q 

~ 

on 

If appl 
is not a 

ican1: 
party 

n for 
tion 

Office 
report 

and 
order 

I 

rea so 
inspec 

"-

~~ 
.. 

Office 
Report 

~1~ 
Order for 
Inspection 

., 

~ 
Deputy 

Registrar 

Date 

~~c~ fJ",-
Signatu re of applicant or 

his A.dvocate 

198 
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In the Cent'al Adwinstl'ative Tribunal Allahbad 

Cirait ,Beuch LuckuJ\\" 

TA/1563/87 (U.:.t!.No. 2066 of 1984) 

Bansi Lal and 0 there 

; Versus 

Union of India and 0 thers 

A'tI.' Ii cants 

OPp. :.i?arties 

Reily on be~ot the oPt'osi te parti~. 
I 

rare 1: That the iconteu ts of Qaragraph 1 of the 

tj etit ion iar e not dispu ted. 

Para 2: Tha t the ;colltents i)f paragraph 2 of the 

peti t ion iare not dispu ted, except t~la t 

Shri Ram tLal was posted as B~j,vi vI. eft 21. 11. ' 55 

and the date of proUlotion of Shri .Bznsi Lel 

as BTM was 1.3.58 and no t as 1956 as alleged 

by him. ' 
in ~eply to 

Para 3: That/the I contents of Paragraph 3 of the 

pe ti t ion, i t is no t dis~u ted tl18 t tile next 

higher PQst to Bli~ is skilled fitter. 

?ara 4: Ifot disp¥ ted. 

Para 5~ That in ~eply to the contents of paragraph 5 

of the petition, issue of Letter No. 561E/ 
I 

85.256 (Eiiw) dated 2/12-70 from the en·l(E) 

NIL;,) as ;contained in Annexure Uo. 1 to the 

peti tiot~ is not denied. For 1;he contents asser­

ted the annexure i tsalf may kindly be referred 
; 

to. 

:Para 6: That th~ contents of paragraph 6 of ttE 

petition are not disputed. :i:t is stated that 

the peti tioners "-Iere assigund seniority as 

per guidl.ines issued by (liilCE» l'TILS. 

• •• 2 
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Para 7: Not admitted tor want ot l:'soor,d. It i. eubrnltted 

tba t suoh old reoorda are not 'Ivailable beins 

weeded out in time l~i'. 

~ra 8: ~bat the oontent. ot.,.xg;:rpara\Srapb. e of the 

o vr1 t petttiOI'l are not a4m! tted .. However 1 t 1. 

aubmittea tbat .eniorl~ _lon~ith proto~ 

fixation vets alloued to tbe ~etltiouer. and 
. fwu~'4 ~ /~)ISJr 

ou the baail of this tll.er were j~l"ota. ted:a. WK 
'I-

Gr. II 'rideS. O.lfo. 145 dt. .. 7.' S4. A true photo-

stat copy ot the said Staff O:bdt3r is anuexed to 

this reply ~s Annexure l~o. G-l. 

Para 9: That in replY' to the contents Jf paragraph 9 of 

the petition, it is submi tted that seniori ty has 

been assigned from the date they have passed 

as Skilled f~ tter. and as provided in the ttl se 

of profo nne fixation vide S. O. n). ZD7/I~lTs,. as 
contained in Annexure no. 5 to the petit ion. 

Para 10: That the contents of pars..;raph 10 of the petition 

ate not admi tted. I t is stated that in cas e of , 

proforma fixation arrears are no1; permissi ble .as 

per extent rUle,s as such they arf:l not en ti tled 

to the alleged claim. I-1oreover t he Same cannot 

be claimed in, the year 1984. 

I 

Para 11:. fba t the cont~nts ofParagra.Ph 11 of the- PEl ti tion 

are not a.dmitted. It is stated tl13t no such 

representations are available in the Jffice 

record. 

~ • 

i!ara 1.?: 
L ~~~,~" 
~~/.,<\, 

,_ ~ ( . • r~ i(. • 

'i'hat in rePly to the contents of parcg raph 12 of 

thepetition, the issue of seniori 1;y list as 

contained in Annexure No. 5 lJy ,thEI adw.itlstration 

• •• 3 
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are not dnied. Rest of the content!3 are denied. It 

is stat ed tha 'after the revision of seniori W, ' 

whi chever appJi call ts were euti tled to the benefits 

have been gi vln the same vide S. 0 .• No. 545 dated 

4.7.' 84 , a tJue copy of "\Thiah haS been ,annexed 

to this reply as Annexure No. 0-1. :Peti tioners no. 

1,2 and :3 having opted for promotion as HS Grade II 

and not as l~~ tri Grade II, they were 'promo ted 

to liS Grade w. ef. 2:).9.' 79 tvhile peti tioner waS 

promo ted as Grade I I from 1. 1. t 78 as is evidell t 

from the Annekure aforesa ide True, copy of the 

options givenl by petitioner no.l to 3 are amfied 
v 

to this reply as Annexure No. 0-2. 

Far~ 13.: That in reply to the contents of paragraph 13 ?f 

the petitioner, it issta ted thai; benefits were 

given to all the persona who wero enti tledl to", 
Vlk?;..fr.~ 

including 'th pet1 tionerst!s vlOuld be evident 

from AnUe9UrJ No. 0-1 annexed to this reply. 

I t is futher stat eO. tha t as per :~rlUe:xure No. 0-1, 

the peti tion r No. 2,:3 and 5 -(I/ere further promo ted 

to HS Grad'e w. ef. 11.12.' 82 aud 30 .9. t 83 res. 

l'eti t ioner Nt ::I was promo tea as HS Gral e 1 

w. ef. 3.8.' Baud Bansi Lal waS promo ted HS Grade 

1 w. e.f •. 20.9. '84. A true co t!Y of S. 0.839 dated 

22-10-184 is annexed to thai reply as Atll:leXUre 

reply NQl. C-3 .• to this 

~:;/~'/r~, 14. That the contents 

c", . ,; ,""; as Alr ead;v s i" tad 

of paragraph 14 are not denied. 

above, the petitioners, \'1hich 

enti tled to were fixed on .\, r 
",,\ ~. ever of the,a'i were 

correct s eni/ori ty, given promoti.otl .as :as Grade II 
I 

! • •• 4 
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Para 15: 

- 4 -
i 
I 
I 

and thereafter as HS Grade 1., It is further 
! 

stat ed that therules have bel311 fully complied 
I 

wi the I 

I 
Tha t in ~eP1Y to the couten tl~ of paragraph, 
, I 
it is st~ted thSt seniori ty has been co rrectly 

assig&ed !w. ef. the dates Perlllissi ble vide s. o. 

as contailned in Annexure No. 5 to the petition. , 
! 

they wer~ allowed proforma f:lxa tion 'whereever 
i 

permissi ~le and prolllO ted to Grade II on seniori ty 

being co~rected and given the benefi ts ac{wrding 
i 

tothe extent rules. Nothing :Ls due noYT. After 

su ch co rtections aud giving the benefi ts as 
I 

pelllissi b~e under exteut rules, nothing remains 

in the 

and is 

I 

ptti ti on whi ch has be come 

liable to be dismissed as 
I 

I , , 

iufructuous 

such. 

.. 
i 

J?ara 16: The. t ttl:t I contents of Paragraph 16 of the peti tion 

LucknoV1 

da ted: 

are deni~d. None of the grouuds is tenab.l..e under 
! 

law. The I p e ti i"i oners are no t en ti tl$d to any 
I 

xelief. ":Che peti tiou i tsalf has become infrUCl,110US 
I . 

I 
and is liable to be dismissed. 

! 
; 

.5.1992 

Verification. 

wotkingas t\s~H' ~~Ma.L <S{.~w-' 
Charbagh 

in the offi oe of ~o co vlorkshop ~Qk Luck now, duly 

au thorised and COt/1Petent to sign aud verify the rePly, 
I 

do hereby verify that the contents of paragraPh 1 to 16 
are based on iufot'U1a tion ' dteri ved from ra cord whi chis 
believed by me to,: b~~ru" e, ~ Signed and verifie 's ,.. rJ 
of 1'1~ 1992 <at Cb$~O~' ~cknow. f'V':f q r. .." - . 

1"'\L.0~ V" .. ,' '. ' <;... ,ii! 
VW" \ \ v' "7/ 
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<' .~ ~~H < fldiN H~\ ILili\Y' LUCUMlJl I~E WUHKS' l 
"),( ,·/r· :) 'I,). , 1-

In terms of G.f1.(P)INl1L~) leller No.561E/85" 
t-1l11wrlght. have be~n revlsed vld letter No. 

:"'Accordlngly lr.hctl' pay noW fixed 11n t.erms ot 
Lhelr juniors have' been promotedjBS H.~lk. Gr. 
t1.1-24 (2) D.l.Gupt.a M'I-:511 as G .1 fILler 

- - - - - - - - - - -- - . - -.'. - - -• • • • • • • • • • • • • • • • • • •• • • • 
~).No. Name .", 1.N(J. Pa {~Grado £l 

dr~"n. 

1 
) , 1. Shrl fekhoo MI'-352 26~.400 314)' 

---( ;! 

2. Jeet. tlahudur t"rI -12 

J 
3. Mohd. Amlr Ml-68 

) 

4. Mohd. Ibrahim Ml-32 
I 

).-

-----=..---=- ~--' ---

c 
/1 

// 

I 3B2/ 

3?f-4BO 400) 

i 410J 

I 
4 2( 
4?D j 

I 440 
I · 

2~O-400 
3:io-480 

1 

I 
I 

3to-560 

! • 
1 

2~0-40U 

3,f1o-480 
I 

I 
i 
i 
~0-560 

I 
I 

2pO-4UO 

~:J)-480 
! 
j , 
I 

I 
I 
I 
I 
I 
I 
I 
1 .( 

3661 

314 
390 
4 01 
410, 
420; 

440, 
452, 

374 
382 

I 

~O, 
410 
420' 
4~ 

452 
464 

3181 
~ 

382 
400 
41d 
42G 
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